NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH

COURT -1V
Item No.: 5
IA-586/2025 in C.P.(IB)/219(MB)/2023

CORAM:
SHRI ANIL RAJ CHELLAN SHRI K. R. SAJI KUMAR
HON’BLE MEMBER (TECHNICAL) HON’BLE MEMBER (JUDICIAL)

ORDER SHEET OF THE HEARING (HYBRID) HELD ON 25.06.2025

NAME OF THE PARTIES: Satra Properties India Limited
(Through Ms. Vaishali Arun Patrikar)
Vs
Cineline Exports Private Limited

For Applicant : Adv. Mahek Saudagar.

For Resp. : Adv. Pulkit Kapoor a/w Adv. Kevin Johnson i/b Bathiya Legal.
Adv. Mily Ghoshal a/w Adv. Sophia Hussain & Shweta Tharekar
(for RP)

Sections 7, 60(5) of IBC.

ORDER

1. Counsel for the Applicant has filed a withdrawal memo signed by both
Financial Creditor and the Corporate Debtor with request that

CP(IB)/219(MB)/2023 may be allowed to be withdrawn.

2. Counsel appearing for the IRP also confirms that IRP has received the fees
as claimed. Counsel for the RP has also tendered an e-mail by the RP
addressed to the Counsel stating that he has received a cheque towards

fee, which has been honoured.

3. In view of the above, the CP is allowed to be withdrawn. Accordingly,
CP(IB)/219(MB)/2023 is disposed of as withdrawn and IA-586/2025 is
also disposed of as infructuous. Contd....2
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4.  RP shall be discharged of his duties in the Corporate Debtor and he is
directed to handover the affairs of the CD to the reinstated board of

directors of the CD within seven days from today.

5. CD shall also be out of the rigors of the CIRP.

6.  File to be consigned to records.

Sd/- Sd/-
ANIL RAJ CHELLAN K. R. SAJI KUMAR
MEMBER (TECHNICAL) MEMBER (JUDICIAL)
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